CENTRAL ADMINISTRATIVE TRIBUNAL, JARALPUR BENCH, JABALPUR

original Aapplication Noe. 290 of 2002

Jabalpur, this the 30th day of July 2003

Hon'ble shri J.K. Kaushik, Judicial Mgmber .
Hon'ble Shri anand Kumar phatt, Administrative Member

suresh Dinkar Paranjpe. aged about
49 years, s/o. Late shri pinkar
Keshav Paranjpe, I.W.T. Central
Railway, reisdent of House No. 543 .
pixitpura, Jabalpur (HoPo)e ees Applicant
(By Advocate - shri L.S. Rajput)

v ersus

Union of India, Through,

1. General HManager,
central Rallway, Mumbal-CST,
(Maharashtra).

2 chief signal & Telecom
=ngineer, Central Railway,
Mumbal=-CST, (Maharashtra).

3. Divisional Railway Manager,
central Railway, Japalrur (ME)e e« Respondents

(By Advocate - Shri H.3. shrivastava)

c RD =R (0ral)

By J.K. Kaushik, Judicial lMember -

I+ has beenh brought to our notice that a Misc.
Application No. 1023/2003 has been filed on behalf of
the respondents for'bringing on record the application of
the applicant dated 12/06/2003, wherein it has been stated
by the applicant that he has already got the reliefs as
prayed in the present oricinal Application and he does not

want to continue the litigation or contest the case.

2. Time was sought by the learned counsel for the
applicant to clarify the matter from the applicant. The

é%\lea;ned counsel for the applicant submitted that he has



put he could not contact the

tried his l1evel best,
filed by the

Thus the ¥EAX application

applicant.
respondents be taken on record and the cricinal arplica-
tion may be gismissed accordingly. since the relief
claimed has been granted to the applicant and he is

satisfiezd with the same, the COriginal Application has
ands disposed of

become infructuous and the same St

accordingly. Lo costs.

_ i
" (Anand Kumar Bhatt) (T J . Kaughik)
administrative Membe X Jugicial Hember
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